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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

0.A. No. 418/2025 

IN THE MATTER OF: 

Priyank Bharti ....Applicant 

Versus 

Union of India & Ors. ...Respondents 

RESPONSE AFFIDAVIT ON BEHALF OF RESPONDENT NO. 4 
RE S NS A A S e — ——— 

Affidavit of Mis. Kalyani 

(Female), aged about 48 years, 

D/o Shri Devraj Singh, presently 

posted as Additional Secretary, 

Department  of  Environment 

Conservation and  Climate 

Change, Government of 

Uttarakhand, Dehradun. 

JA 
(fitment) 

1, the above—hamezi deponent, do hereby solemnly affirm and state on 

oath as under: 

W 
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I, the above-named deponent, do hereby solemnly affirm and state on 

oath as under: 

1. That the deponent is presently posted as Additional Secretary, 

Department of Environment Conservation and Climate Change, 

Government of Uttarakhand. I have been authorised vide letter 

dated 13-02-2026 to depose and I am fully conversant with the facts 

and circumstances of the case by virtue of my position, and thus, I 

am competent and duly authorized to swear this affidavit on behalf 

of Respondent No. 4. Copy of the authority letter dated 13-02-2026 

is annexed as Annexure 1. 

2. That this Hon’ble Tribunal, vide its order dated 27.11.2025 passed 

in the above captioned matter has directed the parties to submit the 

status of the implementation of the Notification dated 18.12.2012 

of Bhagirathi Eco-Sensitive Zone including preparation of Zonal 

Master Plan as per Section 2 of the Notification dated 18.12.2012 

bearing Notification No. S.0. 2930(E) dated 18.12.2012 

(“Bhagirathi ESZ Notification”). Copy of the Notification dated 

18.12.2012 bearing Notification No. S.0. 2930(E) is annexed as 

Annexure 2. 

3. That in compliance of this Hon’ble Tribunal’s directions it is 

submitted that the State of Uttarakhand formulated the Zonal 

Master Plan as per Section 2 of the Bhagirathi ESZ Notification 

No. S.0. 2930(E) , dated 18.12.2012, and submitted the same 

before the Ministry of Environment, Forest & Climate Change, 

Government of India vide its letter 800-/X-3-18-15(41)/2013, 

dated 27.09.2018 Copy of the letter Copy of the letter is annexed 

as Annexure 3. 

iae 
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4. Ttis further submitted that certain issues were raised vide letter No. 

F. No. 25/1/2012-ESZ dated 15.06.2020 (Annexure 4) by the 

Ministry of Environment, Forest & Climate Change, Government 

of India in the proposed Zonal Master Plan which were discussed 

in a video conference on 24.06.2020 chaired by the Additional 

Secretary of Ministry of Environment, Forest & Climate Change, 

Government of India. The said video conference resolved issues 

related to collection of river-beds material to prevent damage to 

habitation adjoining to river beds which experience excessive and 

periodic flooding; tourism; construction of infrastructure related 

to defence and national security; ten years water shed treatment 

plant; and formation of district level monitoring committee with 

District Magistrate, Uttarkashi as the chairperson of such 

committee. Copy of the minutes of the meeting of 24.06.2020 is 

annexes as Annexure 5. 

It is further stated that the Ministry of Environment, Forest & 

Climate Change, Government of India vide its letter 

F.N0.25/3/2010-ESZ, dated 16.07.2020 had approved the said 

Zonal Master Plan and stated that the said Zonal Master Plan is 

approved subject to the observations made which included 

maintaining the e-flow of the Bhagirathi River, long term 

conservation plan for natural springs and boundaries of Bhagirathi 

river bank keeping in view of disaster management situations. Copy 

of the letter dated 16.07.2020 bearing number F. No. 25/3/2010- 

ESZ sent by Ministry of Environment, Forest & Climate Change, 

Government of India to State of Uttarakhand is annexed as 

Annexure 6. 

Niag 
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6. That the statements made in the above paragraphs (from para 1 to 

6) are true and correct to the best of my knowledge and belief. 

Nothing is false and nothing material has been concealed therefrom. 

DE;%NENT 

Verified at Dehradun, Uttarakhand on _1'3__ day of February 2026 that 

the contents of the above affidavit are true and correct to the best of my 

knowledge and belief, no part of it is false and nothing material has been 

concealed therefrom. 

c.No" “7/7"W 

This affidavit is sworn pefore me by s 

Shri/ sm.ke:‘.&:““* ; . XX} 

who is identifie¢ by DEPONENT 

at Dehradun ON.eeeeses. 

Sanjeev Kumar 
Advocate & Notary, Dehradun 
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Annexure 1 5 
IERETE AT 

YATARYT, FRETT T STerarg uRece ST 
d@m—  YE /XXXVII-1-26-15(27) / 2025 

TENIG: faTid—\ D wad, 2026 

BT I 

A BRT wftewe, qE fieeh # A o smaed 
Ni¥AT1—-418 /2025 Priyanka Bharati V/s Union of India & Ors ¥ ALYTRIAROT ERT 

e 27.11.2025 @1 WRT Mew & HF H whadl WEa-04 (@ ARG, 
IEREUS I4H) Pl AR F ALUIGRT H Response Affidavit qilgd food o= 

&g g Fearh, R wfiE, gafaRer WREwr Ud wiodrg uRads fwm, 
SERMETS I Bl Afeqd fehar Srm 2 | Pb 

Q) 
=7 afad | 

W& L6/ XXXVII-1—26—15(27) / 2025, Tfasifand | 
yRifef— FrefeRad @1 garmel vd simawgd Hriad! ag - 

1. IRe @ ol aRe-ger afe, SoRrevs ea B g athd 

HEIET B ARl 

2. gl wearl, IR W, wafaror WRer Ud Sierary uReds o, 

SRETS I | 
3. el sTfdrgadr, AL g Wi, 7% fawed | 

4. TE B | 
TS 9, 

S 
(erRaerer fsn) 
3y wfea | 

(e 
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Annexure2 6 

Fored o o Tele-3300499 

MR + 
Che Gazette of Judia 

EXTRAORDINARY 

T II—Eug 3—30-WUE (ji) 

PART II—Section 3—Sub-section (ji) 

iR & et 
PUBLISHED BY AUTHORITY 

 REGD.NO.D.L.-33004/%9 — 
- 

* 

W 2429] w§ feoelt, Weraw, feawr 18, 2012/3mEmEvT 27, 1934 

Ne. 28291 NEW DELHI, TUESDAY, DECEMBER 18, 2012/AGRAHAYANA 27, 1934 

vafawer sy o= daeE 

arfirE 

% feeehl, 18 fRaww, 2012 

I, 2930(31), A Fevrre feraferm, erer AR, T, wpfiRed-11 v fererd & for gon w 

g1 fors & 1 et ) o IS T 3892 W T S W frerm e e 85 # e veia Rrex 

% R feerg i T & i @ T BT o A sreEe T AR @ O s 9 3 e 
forer & wereel Rt o s fon 3§ @wd 3 

AR wpielt 7 warel yenfel wfeq woiw orerfa ot She-wigst @ wyw # ven Wl faem 

e ® o & SR 9 o § R yRR 6 a1 3 g 9, 39 g wifefnt-yomed 

W i 39 v wh € 

‘ fitfiwwfigfimmmm%ufifiaflafiaflxwfiwmfim 

afixmmqfi;,vfifiufimfinmvfisfiwfiwwwfiuwfifiafiwq@@fi?mw 

| v afsa gEme . vinteE w) el A g € . 

&R ag frofa fern = 3 Fo6 Vg @ swemel ok weiell A9 @ w100 Feers o, 

4179.59 o febeiiviier & Wovi oo wewor & Wl wried 7@ @ wEieeiy v et wRfefint ® s 

e % fog uitfrfieta ik vafanis gfe § ofifefm dariia o @it fEa smem; 

4666 GI12012 (1)
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P THE GAZETTE OF INDIA : EXTRACRDINARY [Pascr T—Sic. 3] 

3R gafaRer (ziveron) afbfrem, 198e (1gseaar29)a%;rnm3fim(2)$ 

T (v) 31K W (xiv) B e ofsa 0ERT (1) B R = TR, T AR T 
fima‘fifia&a1qm§ 2011flfih@mfimm‘1499(a)$mm(m) 

foram, 1935$fiw5$3wfim(a)afisfiwm$m ST # T SR 

St s & T &, fiafimfimafimmmfimm 

: mfiafiafimfiaémfi?afimtsfimflmfiflfifimwwmm 

smmmfiamafivmefi 

‘ mmafir@mmfiwfiwfiw,mfi1m, 2011 T N HA & 

o l 

AR B WEOR gy fRE W I & wa st sk gamt w® 

we-uify R ax R & 

;9 DRI TOR, vatarer (wevn) Fraw, 1986 B forawm 5 & 3ufrm (3) sk 

wafaer (Rer) T, 1086 (1986 31 29) B T 3 A AR (2) B e (V) AR 

m(mv)%mqhmmfi)mrmmfifififimmflgu TiyE & SRR 

@ sTRRE) T 3 T 100 Rehiiet 79, 4179.50 a7t Fereirdiex 3 wyof s wwRor d 

@ nRfefe el dr (R 5 o s aRRafd Faet & o 

ST Dt s & - 

1. oRRuR e dn o dae- soo TR Siaehe &7 dga 3 

FeREE A Al A& & w100 ferieR % ol St wRor & & sfnfa 

o7 e 4170.50 i Ry, drr &) RRer <HeEer 4 o ¥ FeR-aftem 7w 
AR-T Ay &1 Sl & E |
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[ [I—8vE 3Gi)): W AT ¢ SR 

R e Ere N G —— 

© 7ees.es" Ol AR ¥ IR @ SR 7foeaz.0r O dowR w 

81%2723,26" 3 Fter ¥, TR A 3% 90°51'08.05" I T W 

76'2267.78" it AR ¥ 3R afdror ot 3R 30°39'08.00" oY ararer wE 

a8'sr2641" W AR AR g | ‘ 

@) TRRufe e dy o1 W A, 9-ARe S, dfv o 

Tivd arfter e @t e, eyt e, el T @ v wES 

mmmfimfiafifimafifimfimmsmm~ 

mamwmtm-mwfiwam ‘ 

@ mmmfimmmmfifimammfi 

S # | IRy & few au et o6 e @ srafere weidier s s 

59 TP GR1 G: et 3t ufkgee s smem | 

2. .gRRufie) wdareler dw @ R siiafre FerRiEET- (1) 0T WaoR TRRRRE 

ST o e o fore e e ST e A v 

o af @ smt & ox et s, R s, & " ¥ o 

R T S P S 
srIRtie foma s |
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THE GAZETTE OF INDIA : EXTRAORDINARY [Parr I—Sec. (i)} 

@ 

® 

O 

6 

® 

) 

sitafers wErRe waie, 7, e T, T, R, <, 6 
fifor e, wafeRor WRewT 3R wgwor P @, we W, aver, 

) <, T fer A SR s A e R 6 w 
Wit 3 T TR A s wfaeta sk R ek @ 
afnfere o 516 | - ‘ 

TS W B IER G FE TE A G A e o & Frre avorn 

3k fset & 30 s o arafte werisn & wnfae fosar smem sk @' 

T A @ | 

siraftras werieT # frrga &t B weell, e s frawt & dxem, T 

7B A & g, S Rl & weem, yfinw o & wae, 7a sk R 

w01, WM AT B et don kiRt sk gafaor & R 

31 vEEah o R e e o smaegwa &, ¥ e sudy faan s | 

SrafiTe AT ST IRV B FAGRN 5 IR W S Feh | 5 U@ 

o gffyea fisan smem 5wt ik v Aol @ Rt R b ser 

o wxamalt @t Fomfor e T8 ok v weas A B wegfie Wl 4 

wfiafimfiémqfifimml 

Rfega o | ’ 

aRRefe videeie &7 § fafim waeli, dedi, Rt & Frffor & & & 

RO et SR areg o yofaar wew fisa sme | et AewieE 

¥ 3o fere fafre Rt frerfa fom e | 
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{9 [—@vg 3(ii)] WRT T ASAIH 2 SRR 

(8 

© 

(10) sriafer werEsET § wied, A amn sk e v & foe e anf & 

s et TR e & & frar B R R R 
o forerd fs 7t ¥ At it @ sftmRt Ak Rt @ 

" et fovw fom <ot P o8t e gt 8 Wb | e e o AT 

B e & fore PR s T ) R o | 

TR Rerfirat <ol & & fire sraes e B feor sk wataxor 

3R s fomra firamendt & Anwet sftrgEer & 8=1 4 & Fudr (4) B SR 

wgfeRor 3R 7 we @ e 8 | 

foma & seatea fosam e | 

(11) e R g, we R o w fraR e afte Rl wr o R 

forviar & fore siafers wewdiom v Waf axdrast & | 

(12) srafad werie ¥ ik 8Ra suant & fov eRka 3w 3 309 &9, 

Biv-fa, g e, FaEt sk o SR 'l w gfE @ swar @ ke 

SrgeTe < @ | e, R e s & TR Ty & o 
W et & R srawamas B e @ e, 15T woR B 

Rl @ 3 TER & F adeT & it A & s dfa 
aRada B srgafa @l | 

(13)5ooosfltmmfimmfifiwmafifimfimm 

Bt sit o vt v o s fei 3 sge g a | 

(14) &R & 3R 77 &7, Y &1 anfe § o wRonfres @k = & sl | 
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THE GAZETTE OF INDIA : EXTRAORDINARY [Parr T—Sge. 3(i)] 
- 

(15) g WER 3R T THR 37 R afl a8 snazaw & ffde s 

AP g HURLE & Il  wara & | 

(16).wmaafimflm3fiui1m: 

0] mmmm«yg}fiflgfimmmm 

mgmaqéflf‘amm 

(i) mfiafimmfimwmmmmmmfi 

alt # B¢ R = s e firt e o @ @ N wew @ 

uReiweny &5t & simta s & s S st ok o o B 

aret ¥ & o ot sreofte W d e g &, 

i) fereen A owrdl ge A A srit A § - aRvr A Al W) 

fodh farrer ot orpefiy T Ay st | 

(iv) mmmmmmafim@mmm 

wfisflwfiafimflmmmmfi{émfi 

o s st g T & | . 

™ wfiflufinfifimvfiaéfl*fiuafifiwfiffiw&smfl 

afitferfes @ gemae @ & sk g afer & # it qeem @ 

o & fore e & fire wftra gurg Ry s | 

wdteRor: g siftrgEe ¥ i v, e W 20° O ifEs ¥ ga 

et i Y g s & | o 
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[ 1—@ve 3(ii) ] W TSI 2 SR 

< (17) TR k- e # W w @ o T a R o 
T IR I e g g A B S TR Rk A b e 
F@1 ARV S B e drse wftnfea & smod stk Toa wReR 3 at 

# ot 7o Fracad &4t § feew wfafaftml & yiefta 59 & for &2 

et duR B4, 

(18) wefes- 

O] 

(iiy 

@iii) 

wfizqmmnmmmfla}wflfifiammmm 

el Wi AETAS & SrTAR E; 

Wi wEE diaf w6 Wuen B W A @ ok 
wiRefi weie oRe & o g siera & s w srenia 

2t Rt <o e g R s e | 

¥t v g Rparsandt gdied & faer ar faeam wiea ot 

& fomar @ sqaf g0 Wea meRIET & wrEE & iR rgE 

#nii 

(iv) RS &TaT Heag Fagmr seees @ JeR W ear smam, = fe 

) 

feodft OxfY wfiior & wrdt weaur & sk w e fore wafawoiia o 

o ¥dIgRT AT 3Ee & | 

Frafers wEEeT & agAe B @ FI_aifo g we s 
‘fimsflxfimfimfiwmwfififififlafimfirfififiamai 

IRid & & st 3R 77 39 AR # 5y WoR 3R I WHR gR 

Frraff Rt & srerdt 2l | 
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THE GAZETTE OF INDIA : EXTRAORDINARY [Pt I—Skc. 3G)] | 

(19) v v - it o P ok e  fore P R Lo 
R R St Agror & Wit o o s - ‘ 

O 5 Fod dad @ ot & RReRE e &7 4 e ara 
& weel wiy o wse & Pl (fGeme wes & fawawor o 

e i), 

(i) weP B B, T B auR P B SR g e b 
THORTET B AR TS Goel o aifveranstt o 3uaR & fe wswt & 

fioméa ¥ g aftaifidt 3k s g qaeie] & FEm o< sk 

3 30T ORI A S B A 98 & A s § enfier 

& B 3udey fsdr s, 

(i) 7Y O wss 1 G & SR T aen e afves wea & Fefor A | 
I fomar S T YT A w30 R fafed W ) 

s & % Frer awct o foe h swdes e 3o Forend Fos 4 
B el = siga g9 7 93 aon #ed & IR 3R e 

fFoefor sta ghfaRa s srg Juge dqodiel o wam axd e 

. STem Sk ¥ U # ama @ yaed Wed @ o e d 

" sl e e 

(iv) = FEo & i vaie dwn # T a9 S o Fves @ agm 

@ forE g1 el oY pTaC W T TN O qe Feh B AR F et 

B a1t 981 B Jigfae e gone § Siver smem; 

v aEfie e B § B o0 e @ e WRew @ T fa 

e ;
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S
T
 

[ v 3Gi)] S A SR 

14 

(Vi) WS @ o TE e wom AR WU F gew g A 

SIS Toa ¥ e wia IR Rews At o1 smues R 

e | 

(vii) wEm 3 e Rerg weht "wiee & ailv - waem @ & AR F g 

&t & w3k i o aed ge e A A 

(20) v fvwe =@ - TRRRE Hoia &7 & fer qrem TGk 

et @ vl ey vty wgfte gavan, At & s fagel, s, 

3rea w2t 3 o if¥rere T SR e yefe s # & 3a wRa B 

s B Hrafers weriorn § wiwtn Rear smem | aRkRefed deeria 

gt & ot oW @ WRfdw &nt & WRfyw o s | Tw WeR ™ 

SRR B YorH @ aRrE Y e af & B I e 3R gRen o i 

Ao R | 3 A Srafer AeTaeE o Wi @ | RRa-werel & s 

o Frmfor sl 3k s srieemt @ Rl 5@ & e T wer g 

Teenfrie sik fafrem s smeh aifts e <ol T d @1 fiftre @ w 

37 aREe SRR @ 

(21) mafifiafiwam—svafih@m%mfia@wfiwafi%fim 

e o Riaw o Wed wa an wigTie a1 wfaia vee 99, 

<xaay, Rreq de, 4R, wed, & sk arR afiema fed sned qun =S 

wReq7 @ e S el iR 3 s werden § Wil fwr 

s | free-w & s Pefo el st s eRwm @ 

fifrafim & ® fire 350 WeRr aR Rty sk fifem o s 

it TR et @ & o fafre W ve orga oRawT AR R | 

G666z 2
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15 
10 THE GAZEITE OF INDIA : EXTRAORDINARY [Part B—Sec. 3(ii) 

awrfifiwhfifiaawfififiafinfifimfifiufiaméfifimfimmfimfimm— S 

(@) TR werha &= § s frorsae s oifafm deamta 

Vaafifiq%fiyamfiwéfiz 

() T ot aReiermg: A ¥ FReE ae weRe 5d stk wvi st 

‘Wwwfiqawfi(flu,wfimmfififlfw)afimsflw 

R <A @1 ReAR B, e T\ @) e 9 ar e 

smwftal & T e gE, e a1 iy S faga afkiere ®, e 

e e o st v A R 8w ; 

(i) For=dr 10 sikenfies wavswit & fow 46 & 51 o Fredor ; 

(iii) @ @1 @9 3R TR eEe AR wRi : T yoR & wfel @ ' 

(gem 31K gae @) wer 3aa 3R B fraw e fafiat & 

aRafed TRe ravaddast @ gftf &g Wi ==, wer 3w ok BRiv 

TIET AEAiET W AR B iy W ey fre di v gart 

o1 e & 3o Ao, SR, e B O R0 & B W & A W) 

fifilmvfi%fififimmmmmflmfim 

T ; arafes Ry Pk 3 3¢ &7 @ a8 Fard sfida & st o seave 

ot & e e e ermam & sty & s d # Foe s d ARk S 

59 siftrgEe o o R e R § 7
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[P [I—@vs 3(ii) ] A =T TSR 2 HHEROT 1 

C(iv) 9F B aforfee sel :mfifiufi?fififl&flfimfifisfifimfim 

oo 3R B BT anenia I8 o T, e 7w @ wEAR Ak 

¥t 37 anfEr sl @ s e g W Reareant sk s 

o For s wmEvr, GOk I SN s A W d 

o) 3T A B m; ‘ 

(vi) ST B FHE! BT anvTgE I9AT; o 

(vii) IO FE: B AT ST TEEUTHRY I iR fEEm o sa 

&1 foarR; 

(viii) %o 37 3 sitefie afew: aquaia 5 5 3R sitefis s o 

o | @y s qoraen AEGT B Q¥ AR A 3UEiRa T I SR 

fitafifimafiwfiafiwfiémfi; 

(ix) TTRes & wmH & IR ad Sl o s gor, it R, 

e wet e § enfiees Sfert @t 3w aan iR Sta s ST § 

e/ SopfaiT § 4 Tl e g g & fore vw Ao o e R 

® Rewora Iufine gewRw onEl: SO aRewona sl @ 

mmmmwmmm(mmm) 

o, 1980 % Tre Jusftr If F 3, 
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THE GAZETTE OF INDIA : EXTRAORDINARY [Paxr Hi—Ssc. 3(ii)} 

(@) TRRufE s d 4 Rl framem-fer: afufee ok fo & 

e skl ddereie & 3 ffofaa frarma fifrfia 8 | 

(i) m—(1)mmwfimmsfi$mmmfia&fifiafiwm 

sori  fom & o At e o s e v 3 o e R 

e 7o ot R o R T @ (2) i W S & S @ g A 

A7 & o el 3ora fove o | b 

(i)  Os-Ue  weE ara o § e e a1 e wf, o uf & s d s 

R B 7 3y B Rem ok weed, o st Pl i A cen ¥ wifE 

Foren e, WIS TR G A v Afer F srgem S, 

i e v oI s e @ W B a1 R e 

(iv)  wiRfel s & & drs gt o oo, 

) » fiéflamfia‘iaflwfi; 

) fiéfifm&a’rfiafimw; 

vii) Fore et o1 s | 

(iii) wwmfifiafiqflfim 

(0 W e Ik Al 
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[0 [1—7a 3] i W T SR 12 

S
 

x) 

xi) 

(xii) 

(xiii) 

(xiv) 

eaf yg-ary Ty Frarw 3k foraon) sftfem, 1981 & Iwet & sER 

TR e d @y sguer & Feaw & fae gafacer frwm o 

mmfiwsm@gmfifiafirfizfiflsflamfimfifizfim$m 

el Rrgi i fafram @y o fow miterd g | ‘ 

ary ggEu-ary (vawor Prarewr 3ix fraon) siftfrem, 1981 & TEe & AR 

uRfifaeiy Gaeie &= 4 @f ggeer & fgaor & fie gafeor o ar 

<157 9 v, SeREE TR weaTee a7 i arg frime & fire At 

e 3 faftrm o o fore sfererdt 21 | ’ 

Sl o1 Prfe-suaf¥a afeam oo (gguor fraror sk Frizo) sfafem, 

1074 @ Fudel B Q1 B | 

e ferega wd-foemr sict faga uRater s @ sare doR wafaxoiia s 

3t 3T SIe wulleror a Smer SRy <&, 

B arafire-(1) RRufEe ideeie &7 ¥ ae o I9 & oK Jue & 

Piger B8 TR G G-I reifer SfRRTER it B1.3.908(3) 

ariE 25 Riday, 2000 @R 3 five T g Frera dra sl (e sk 

garer) fram, 2000 & 3vael @ SR foar s | 

) mvfirfirmwwwmflfifiawmmfi%fim 

e 1.31.504(31) TRIE 28 AT, 1989 TR TN IRwmer smfire (&g 

s g o, 000 el SR S SR R & e s 

nm"ra%ug%mafl?mfimfmafivfl; 
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14 THE GAZETTE OF INDIA : EXTRAORDINARY [Parr fl——&;a 3(ii)§ ’ 

(xv) 

' (xvi) 

(xvii) 

Q) 

(3) = e B i @ St swue 3R 3R Sta smvea sraod § 
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MINISTRY OF ENVIRONMENT AND FORESTS 

NOTIFICATION 

New Delhi, the 18th December, 2012 

8.0. 2930(E).—Whereas, the Gangotri glacier is one of the largest glaciers surrounded 

by Shivling, Thalay Sagar, Meru, Bhagirathi-11I peaks. The river Bhagirathi originates from 

Gangotri.glacier below Chaukhamba peak in an area called Gaumukh at an elevation of 

3892 meters and flows north-south in the Uttarkashi district of Garhwal Himalaya in Uttarakhand 

province before meeting the Alakhnanda river at Devprayag,” 

AND WHEREAS, the river Bhagirathi is rich in aquatic flora and fauna including 

migratory specigs and any hindrance in their migration due to construction of hydropower 

projects may adversely affect this unique ecosystem; 

AND WHEREAS, a number of hydro power projécts have been commissioned or 

proposed or under implementation on the river and also continuous and phenomenal 

increase in the human and cattle population, the anthropogenic pressure on ecosystems 

and environment has tremendously increased, causing irreparable damage to the fragile 

mountain ecosystems including flow and character of the river; 

AND WHEREAS, it hasbeen decided that for the maintenance of environmental 

flow and ecelogy of the river Bhagirathi from Gaumukh to Uttarkashi with a total area of 

4179.59 square kilometers covering the entire watershed of about 100km stretch of the

295



{91 (1—@vs 301)] R F T : R 

river Bhagirathi shall be declared as an Eco-sensitive Zone from ecological and 

environmental pbim of view; 

AND WHEREAS, a draft notification under sub-section (1) read with clause (v} 

and clause (xiv) of sub-section (2) of .uction 3 of the Environment (Protection) Act, 1986 

'(29 of 1986) was published in the Gazette of India, Extraordinary, vide notification oi1 the 

Government of India in the Ministry of- Env_ironment and Forests number S.0..1499(E), 

dated the 1% .July, 2011, as required under sub-rule (3) of rule 5 of the Environn"nent 

(Protection) Rules, i986, inviting objections and suggestions from-all persons likely to be 

affected thereby within a period of sixty days from’ the date on which copies of the 

Gazette containing the said notification were made available to the public; 

AND WHEREAS, copies of the Gazette containing the said notification were 

made available to the public on the 1®July, 201 1; 

AND WHEREAS, all objections and suggestions received in response to the draft 

. notification have been duly considered by the Central Government; 

NOW, THE‘REFORE, in exercise of the powers conferred by sub-section (1) read 

with clause (v) and clause (xiv) of sub - section (2) of section 3 of the Environment 

(Proiection) Act, 1986. (29 of 1986) and sub-rule (3) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government hereby notifies entire watershed of 

about 100 kilometers stretch of the river Bhagirathi from Gaumukh to Uttarkashi 

covering an area of 4179.59 square kilometers as the Eco-sensitive Zone (herein after 

called as the Eco-sensitive Zone):- 

1. Boundaries of Eco-sensitive Zone.- The said Eco-sensitive Zone is the entire 

watershed of about 100 kilometers stretch of the river Bhagirathi from Gaumukh 
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to Uttarkashi covering an area of 4179.59 square kilometers. The Eco-sensitive 

Zone abets the Indo China border from East to North West. 

(a) The Eco-sensitive Zone is bounded by 31°05'46.54"N latitude and 

ER 79°25'11.65"E longitude towards east; 79°04'32.21"E longitude and 

31°27'23.28"N latitude towards north; 30°51'03.95"N 1altjtude and 

78°22'57.78"E longitude towards west ard 30"3.9'08.09"N latitude and 

78°31'26.41"E longitude towards south. 

(b) The map of Eco-sensitive Zone boundary together with sub-basin 

boundaries, Govi;1d and Cangotri National Parks boundaries, important 

places, major tributaries of Bhagitathi river, ‘and latitude-longitude of four 

extremes of the Eco-sensitive Zone boundary is appended with this 

notification as Annexure I and 

(c) The list of the villages falling within the Eco-sensitive Zone is appended 

as Annexure II. The list of villages given in Annexure-1l shall be further 

revisited and confirmed by the State Government while preparing the 

Zonal Master Plan. 

2. Zonal Master Plan for the Eco-sensitive Zone.- (1) For the purpose of the Eco- 

sensitive Zone the State Government shall prepare in consultation with 

local people particularly women a Zonal Mastér Plan within a period of 

two years from the date of publication of this notification in the Official 

Gazette and the same shall be approved by the Ministry of En.vironment 

b and Forests, Government of India. 
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The Zonal Master Plan shall be prepared with due involvement of all 

concerned State Departments of Environinent, Forest, Urban 

Development, Tourism, Municipal, Revenue, Public Works Department, 

Environment Protection and Pollution Control Board, Water Resources, 

Horticulture, Panchayati Raj, Rural Devélt_)pment etc. for integrating 

environmental and ecological considerations into it. 

The border area development plan-and any other plans prepared or to be 

prepared by the State or Central Government shall be integrated and form 

part of the Zonal Master Plan. 

The Zonal Master plan shall provide for restoration of denuded areas, 

conservation of existing water bodies, management of catchment areas, 

watershed management, groundwater management, soil and moisture 

conéervation, needs of local community and such other aspects of the 

ecology and environment that need attention. 

The Zonal Master Plan shall be prepared based on watershed approach. It 

shall also ensure that there, is no attempt to tamper with the natural 

boundaries of the river and tributaries through the construction of any kind 

of structures on the banks of the river and tributaries . 

The Zonal Master Plan shall demarcate all the existing village settlements, 

types and kinds of forests, agricultural areas, fertile lands, green areas, 

horticultural areas, orchards, lakes and other water bodies. 

The construction of various buildings, hotels, resorts in the Eco-sensitive 

Zone shall strictly follow the traditional concepts and architecture of the 
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area. Specific guidelines shall be laid down for the same in the Zonal 

Master Plan. 

The Zonal master plan shall regulate the development in the Eco-sensitive 

Zone S0 as to meet the requirement of local people without affecting the 

rights and privileges of the bona-fide residents and also ensure eco 

friendly development for their livelihood security. 

Pending the preparation of the Zonal Master Plan for the Eco-sensitive 

Zone and approval thereof by the Ministry of Environment and Forests all 

new constructions and other developmental activities shall be referred to 

the Ministry of Environment and Forests by the Monitoring Committee as 

per sub-para (4) of paragraph 4 of the notification. 

The Zonal master plan shall encourage development of walking paths for 

tourism, pilgrimage and local use. 

The Zonal Master Plan shall be a reference document for the Monitoring 

Committee for any decision to be taken by them including consideration 

for relaxation. 

No change of land use from green uses such as horticulture areas, 

agriculture, tea gardens, parks and others like places to non green uses 

shall be permitted in the Zonal Master Plan. However, to meet the i 

residential needs of the_local residents due to the natural growth of 

existing local population, strictly limited conversion of agricultural lands 

shall be permitted, with the prior approval of the Central Government on 

the recommendation of the State Government. 
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(13) 

14 

(15) 

(16) 

All the human habitation areas with population of 5000 and above shall 

have Area Development Plan and shall be prepared under the guidance of 

local self Government. 

I There shall be no consequential reduction in Green area such as forest 

area, agricultural area, etc. 

The Central Government and the State Government shall specify other 

measures, if it considers necessary, in giving effect to the provisions of 

this notification. 

Development and protection of hill slopes: 

(i) the Zonal Master Plan shall indicate areas on hill slopes where 

development shall not be permitted; 

(ii) no development shall be undertaken in areas having a steep slope or 

areas which fall in fault or hazard zones or areas falling on the spring 

lines and first order streams or slopes with a high degree of erosion as 

identified by the State Government on the basis of available scientific 

evidence; 

(iii) no development on existing steep hill slopes or slopes with a high 

degree of erosion shall be permitted. 

(iv) Tourist resorts and Eommercial complexes shall be located in areas 

with surplus water and electricity, so as not to affect the rights of 

existing users without their prior consultation. 

(v) The places in the Eco-sensitive Zone where cutting of hills causes 

ecological damage and slope instability in adjacent areas, such

300



33 
I I 2 THE GAZETTE OF INDIA : EXTRAORDINARY [Parr I1-—-Sec. 3(i)] 

cuttings shall be undertaken with appropriate measures to avoid such 

amages. 

j . Explanation:- In this notification, "steep hill slope” means a hill slope with 
a gradient of 20 degrees or more 

(17) Natural Springs.- the catchment areas of all springs shall be identified and 

plans for their conservation and rejuvenation of those that have run dry, in 

their natural setting shall be incorporated in the Zonal Master Plan and the 

strict guidelines shall be drawn up by the State Government to ban 

development activities at or near these areas; 

(18) Tourisin.- 

(i)  The tourism activities shall be as per the Tourism Master Plan to be 

prepared by the Department of Tourism of the Uttarakhand State 

Government. 

(ii)  The Tourism Master Pian shall also form a component of the Zonal 

Master Plan and shall be based on a detailed Carrying Capacity Study 

of the Eco-sensitive Zone, which may be carried out by the State 

Government. 

(iii)  All néw tourism activities, development for tourism or expansion of 

existing tourism activities shall be permitted only within the 

parameters of this Tourism Master Plan. 

(iv)  The Carrying Capacity Study shall be carried out based on the existing 

_infrastructure and shall not be based on future projections of any 

project that requires environmental or forest clearance. 
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(v)  Till the Zonal Master Plan is approved, development for tourism and 

expansion of existing tourism activities shall be permitted by the 

i Monitoring Committee only after a detailed examination and shall be 

subject to the guidelines laid down by the State Government and the 

Central Government in this regard. 

(19) Hill Roads.- following guidelines shall be framed for the construction and 

maintenance of hill roads and incorporated in the Zonal Master Plan; 

namely:- 

(i) for construction of any road includifig untarred in the Eco-sensitive Zone 

of more than 5 km length (including the extension or widening of 

existing roads); 

(if)provision shall be made in the design of the road for treatment of hil slope 

instabilities resulting from road cutting cross drainage works-and 

culverts using bio-engineering and other appropriate techniques and 

by including the cost of such measures in the cost estimate of the 

proposed road; 

(iii)  the debris shall not be dumped down the khud or slopes but shall be 

subsumed in the construction of roads and the provision shall also be 

made for disposal of unused debris in appropriate manner at suitable 

and identified locations so as not to affect the ecology of the area 

adversely and the debris shall be treated and landscaped using bio- 

1 engineering and other appropriate techniques and the cost of such 

measures shall be included in the cost estimate of the proposed road;
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(iv)  all roads shall be provided. with adequate number of road side drains 

L and these drains shall be kept free.from blockage for runoff disposals 

' and this run off from the road side drainage shall be connected with 

the natural drainage system in the area; 

(v)  alignment shall be selected so as to minimise loss of vegetal cover; e 

(vi)  appropriate design standards shall be followed while designing the 

roads including mass balancing of cut and fill and avoidance of 

unnecessary cutting. 

(vii) Notice shall be given about all fault Zones and land slide zones alt?ng 

the roads indicating the beginning and end of such areas. 

(20) Natural Heritage- The sites of valuable natural heritage in the Eco- 

sensitive Zone shall be identified, particularly scenic beauty, confluence 

points of river, water falls, pools, springs, gorges, groves, caves, open 

areas, wooded areas, points, walks, rides, bridle paths etc. and plans for 

their conservation in their natural setting shall be incorporated in the Zonal 

Master Plan. All the gene pool reserve areas in the Eco-sensitive Zone 

shall be preserved. The State Government shall draw up proper pian for 

their protection and conservation within one year from the date of 

publication of this Notification. These plans shall form part of the Zonal 

a Master Plan. Guidelines and regulations shall be drawn Lu; by the State 

Government to regulate building and other activities around the heritage 

4 structures so that the special character and distinct ambience of the 

heritage site and area are maintained. 

303



[=m —avs 3(ii)] I ST ¢ SRR 31 

@n 

@ 

(i) 

(iii) 

Man-made Heritage.- Buildings, structures, artefacts, temples, streets, 

areas and precincts of historical or architectural or aesthetical or cultural or 

environmental significance shall be indentified and plans for their 

* conservation, shall b= prepared within one year from the date of 

_publication of this Notification and incorporated in the Zonal Master Plan. 

Guidelines and regulations shall be drawn up by the State Government to 

regulate building and other activities around the heritage structures or sites 

so that the special character and distinct ambience of the heritage structure 

orsite and area are maintained. 

' i 

3. Activities to be prohibited, regulated or permitted within the Eco-sensitive Zone: 

(a) Prohibited activities in the Eco-sensitive Zone: The following activities shall be 

prohibited within the Eco-sensitive Zone: 

River Valley projects: Setting up of new hydro-electric power plants 

(dams, tunneling, and construction of reservoir) and expansion of existing 

plants on the river Bhagirathi and all its tributaries from Gaumukh to 

Uttarkashi except micro or mini hydel power projects, which would serve 

the energy needs of the local communities, subject to consent of the gram 

sabha and all other requisite clearances; 

abstraction of river water for any new indus;rial purposes; 

Mining of Minerals and stone quarrying and crushing: all types of 

mining (minor and major minerals), stone quarrying and crushing except 

for the domestic needs of bona fide local residents. The limited mining, 
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stone quarrying and crushing shall be based on site evaluation, provided 

that such activities are not done onexisting steep hill slopes or areas with 

high degree of erosion, spring fines, ground water recharge areas. Th; 

Monitoring Committee shall be the authority to grant such special 

permission. 

Note: bona fide locat residents means someone who is residing in that area for an 

uninterrupted period and who is on the electoral roll as on date of this 

Notification, together with his minor children. 

(iv)  Commercial felling of trees: Commercial felling of trees and setting up 

of any wood based industry in the Eco-sensitive Zone, except local 

activities and livelihoods which include wood collection, cottage industry 

like bamboo basket subject to consent of the gram sabha and all other 

requisite clearances. 

(v)  Setting up of saw mills. 

(vi) Commercial use of firewood. 

(vii)  Polluting Industries: Any new highly polluting industries and expansion 

of existing such industries; ) 

(viii) Sewage and industrial effluents: Discharge of untreated sewage and 

industrial effluents. However, treated sewage and industrial effluents 

meeting the water quality standard shall be permitted; 

(ix)  Use of plastic carry bags: Use of plastip bags in shops, commercial 

establishments, tourist spots etc. and manufacturers, wholesalers, 

distributors, retailers etc., selling products in'non-biodegradable containers
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shall implement a scheme for the buy back and recycling of their 

containers and/ or packaging. 

(x)  Hazardous waste processing units:. The industries processing the 

hazardous waste as provided in the Hazardous Wastes (Management and 

Handting) Rules, 1989 as amended from time to time. 

(b) Regulated activities in the Eco-sensitive Zone.- The following activities shall be 

regulated in the Eco-sensitive Zone as per the prevalent acts and riles. 

(i) Wntér.- (1) the éktraction of gml;nd water shall be permitted only for the 

- agricultural and domestic corisumption of the bona fide occupier of the plot and 

" the sale of ground water shall not be permitted except with the prior approval of 

the State Ground Water Board; (2) all steps .shall be taken to prevent 

contamination or pollution of water including from agriculture; 

(i)  Trees.- There shall be no felling of trees either on forest, Government, revenue or 

private lands, without the prior permission of the State Government in case of 

forest land, and the respective District Collector in case of Government, revenue 

and private land, granted in such manner as may be laid down by the State 

Government. 

(iii)  Defense installations and any other infrastructure development related to national | 

© security. 

(iv)  The plantation of pine trees in the Eco-sensitive Zone. 

(v)  Introduction of exotic species 

(viy  Establishments of hotels and resorts. 

B i 

(vii)  Erection of electric cables. 

e6s Gz f12-5
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(viii) Drastic change of agricultural systems. 

(ix) Slgn boards and hordings. 

(x) Noise pollution.- the Environment Department or the State Férest Department, 
/ 

Uttarakhand shall be the authority to draw up guidelines and-regulations for the 

control of noise pollution in the Eco-sensitive Zone; as per the provisions of the Air 

(Prevention and Control of Pollution) Act, 1981. 

- (xi) Air Pollution.-The Environment Department or the State Forest Department, 

Uttarakhand shall be the authority to draw up guidelines and regulations for the 

control of air pollution in the Eco-sensitive Zone as per the provisions of the Air 

(Prevention and Control of Pollution) Act, 1981. 

(xii) Discharge of effluents.- the treated effluent shall méet the provisions of the Watér 

(Prevention and Control of Pollution) Act, 1974; f 

(xiii)’ Hydro-electric power plants.- The existing hydro-electric power projects shall 

continue to operate with strict environmental compliance and social audit. 

(xiv) Solid Wastes.- (1) the solid waste disposal in Eco-sensitive Zone sfiall be carried out 

as per the pl;ovisions of the Municipfil Solid Waste (Management and Handling) 

Rules, 2000 issued by the central Government vide notification number - S.0. 908 

(E), dated the’iS‘h September 2000 and amended from time to time. 

(2) The Monitoring Committee shall indentify sites for disposal of solid wastes and 

j_ts constructions as per the provisions of the Hazardous Wastes (Management and 

Handling) Rules, 1989 issued by the Central Government vide Notification No. - 

S8.0. 594(E), dated the 28" July,1989-and amended from time to time. 

R
 i 
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‘ (3).Th_e local authorities shall draw up plans for the segregation of solid wastes 

into biodegradable and non-biodegradable components; 

(4) The biodegradable material may be m&;ycled preferably through composting or 

vermiculture; ~ ‘ 

(5) The inorganic material may be disposed off in an environmentally acceptable I 

manner at identified sites; 

(xv) Bio-‘hiefli'cal/waste‘i the Bio-Medical Waste disposal in the Eco-sensiiive Zone 

shall be cafiied out as per the provisions of the Bio-Medical Waste (Mnnhgément and 

Handlingi Rules, 1998 issued by the Central Government vide Notification :No. -S.0. 

63Q(E), dated the 20" July, 1998 and amended from t‘i'mé to time. ‘ 

(xvi) Vehicular Traffic: The vehicular movement of traffic shall {as regulated and - 

specific- provisions shall be laid down in the Zonal Master Plan. Pending the preparation 

of the Zonal master plan and its approval by the Ministry of Environment and Forests, the 

Monitoring Committee shall have powers to regulate traffic within the Eco-sensitive 

Zone. b 

(xvii) Trekking between Gangotri and Gaumukh. 

©) Eco-frien/dly activities in the Eco-sensitive Zone.- The following activities shall be 

promoted in the Eco-sensitive Zone: 

(i)~ Rain Water harvesting. 

(ii)  Organic farming. 

(iii) .Green techfiology. 

{iv) Walking tourism. 

(v) Micro hydel projects for local use. 

| Megs Gaja-g™ 
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vv(vi) Solar energy for local use. . - 

(vii) Local bio-resource based industry. 

»4‘ Monitoring Comrhittee.- 

A ct;mmittee to be c;alled the Monitoring Committee to monitor the compliance with 

the provisions of this notification is hereby constituted, in exercise of the powers 

conferred by sub-section (3) of section 3 of the. Environment (Protection) Act, 1986 (29 

of 1986). ‘ 

(2) The Monitoring Committee shall consist of (a) not more than ten members. (b) the 

Chairperson of the Monitoring Committee shall be an eminent person with proven 

managerial or administrative experience and understanding of local issues and the other 

members shall be:- ' i b 

(i) - a representative ;f the Ministry of Environment and Forests, Government 

of India; 

(ii) two representatives of Non-Governmental Organizations working in tho 

field of environment (including heritage co:merv.ation) to be nominated by 

the Government of India; 

(iiij) Member, Secretary, Environment Protection and qulutiqr-l donut“ Emmi, 

Uttarakhand; 

(iv) senior Town Planner of the area; 

(v) the Chief Conservator of Forests; Garhwal 

(vi) the representative of State Irrigation Department; 

(vii) one subject expert in the field of environment and ecology;
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(viii) the District Magistrate, Uttarkashi — Member Secretary. 

(3) The meeting of the Monitoring Committee shall be convened quarterly. 

(4) The activities requiring prior permission or environmental clearance shall be reférred 

to the Ministry of Environment and Forests, which shall be the Competent Authority for 

grant of such clearances as per the provisions of the Environment Impact Assessment 

Notification, dated the 14™ September 2006 as amended from time to time. 

(5) The Monitoring Confiminee may also invite representatives or experts from concerned 

Departments or Associations to assist in its deliberations depending on the requirenfints 

on issue to issue basis. 

(6) For non-compliance of the provisions of this notification, the Chairperson or Member 

Secretary of Monitoring Committee shall be the competent authority to file complaints 

under section 19 of the Environment (Protection) Act, 1986. 

(7). The Monitoring Committee shall submit its annual action taken report by the 31% 

March of every year to the Ministry of Environment and Forests and the Ministry shall 

give its directions from time to time for effective discharge of the functions by the 

Monitoring Committee. 

(8) The powers and functions of the Monitoring Committee shall be restricted to the 

compliance of the provisions of this notification only, 

[F. No. 25/3/2010-RE] 

Dr. G V. SUBRAHMANYAM, Scientist ‘G’
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Annexure Il 

Locations of Villages in Eco-sensitive Zone, district Uttarkashi, Uttarakhand. 

. Elevation 
S.No. | Village/Town name (m) Area (ha) | Latitude Longitude 

1. Agoda 2428 214.09 30°51713.2" 78°29°45.6" 

2. Aleth 1785 99.59 30°417 12" 78°29° 16.2" 

3. Bagori 2762 83.98 31°2°51.6" 78°4577.2" 
4. Bagyal Gaon 1558 91.85 30° 44 30.6" 78°26" 372" 

5. Bandrani 1599 61.79 30° 48" 39" 78°37°9" 

6. Barsu 2154 144.6 30°50°51.6" 78°36" 45" 
7. Bayana 2003- 133.99 30°44°13.8" 78°33" 51" 

8. Bhangeli 2016 160.37 30°55" 15" 78°40" 46.8" 

9. Bhancoli 2155 213.93 30° 50" 54" 78°28 22.8" 

10. Bhatwari _ 1649 327.28 30°47° 51.6" 78°37°9.6" 
il. Bhela Tipri' 1639 63.18 30° 46" 55.8" 78°37719.2" 

12. Bhukki 2436 96.52 30°51°55.8" 78°40°1.2" 

13, Bonga 1327 100.05 130°427 39" 78°26" 45" 

14. Bongari 1694 54.03 30° 427 35.4" 78° 28" 474" 

15. Dandalka 2413 92.06 30°5174.2" 78°29°24" 
16. Dansra 2640 68.99 30°51°22.2" 78°28" 34.8" 

17. Dhanpur 1833 113.7 30°41° 24.6" 78° 28 32.4" 
18. Dharali 2485 99.98 31°27 342" 78° 46° 49.8" 

19. Dhwari 1799 94.33 30°47749.2" 78° 36’ 32.4" 
20. Didsari 1555 173.11 30°44” 51.6" 78°33°29.4"- 

21. Dovah 1744 305.77 30° 41" 33" 78°27 342" 

2. Gajoli 1720 126.67 30°50"31.8" 78°26° 52.2" 

23. Gangotri 3008 71.81 30° 59" 41.4" 78°56" 18" 

24. Gawana 1316 131.94 30°45° 38.4" 78°28° 10.2" 
25. Gorshali 1962 183.29 30° 47" 13.8" 78°36" 6.6" 

26. Gyanja 1997 93.6 30°45° 21" 78°25710.2" 
27. Hinna 1455 256.56 30° 44’ 36.6" . 78°30° 41.4" 

28. Hurri 2453 140.49 30° 54" 4.2" 78°41719.2" 

29. Jadung 4373 72 31°9°33.6" 79°2°25.8" 
30. Jakhol 1927 101.78 30°46" 13.2" 78° 34" 36.6" 

31 Jamak 1428 2034 30°44710.8" 78° 31’ 60" 

32. Jaspur 2649 134.58 30° 43" 52.8" 78°27° 21" 

33. Jhala 2459 66.05 _ 31°2°2.4" 78°42" 58.8" 
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34. Jodaw 2224 228.71 130°45° 10.2" 78°40° 3.6" 

35. | Jokani 1718 54.53 30°46° 44.4" - | 78° 35 59.4" 
36. . | Joshiyara 1423 217.91 30°44° 4.8" 78°26° 28.2" 

37. Kamar 1993 |85.78 30° 42" 24.6" 78°32°25.8" 

38. Kanath 1779 130.42 30°45°7.8" 78°32"23.4" 

39. | Kankrari 1764 60.91 30°42° 21" 78° 28’ 55.2" 
40. Kishanpur 1725 154.5 30°41°28.2" 78°30° 0.6" 

41, | Kotiyal Gaon 1454 162.52 30°.43° 0.6" 78°25° 52.2" 
42. Kumalti 1466 71.69 30°46° 114" 78° 35" 58.8" 

43. | Kunjan 2060 143.4 30°51° 27" 78°38° 22.2" 
44. Kuroli 1804 59.23 30° 42 48.6" 78° 28" 46.8" 

45. Kyark 2007 149.4 30° 49" 25.2" 78°37°31.8" 

46. Ladari 1111 117.9 30°43°27.6" 78°26°25.8" 

47.  |Lata 1536 163.08 30° 46 34.8" 78° 36 24" 
48. Malla 1727 96.97 30° 47" 24" 78°36°42.6" 

49. Mando 1220 139.95 30°44" 174" 78°27° 31.8" 

50. | Maneri 1519 95.63 30° 44’ 40.8" 78° 32" 25.8" 
51, Manpur 1578 167.52 30°41° 504" 78°29 1.2" 

52, Mastari 1705 83.52 30° 42" 49.8" 78°27" 57.6" 

53. Mukhawa 2925 213.31 31°3°24" 78°47°25.2" 

54. | Nalda Urph Bodhhar | 1672 290.44 30° 46 13.8" 78°27° 51" 
55. Natin 2035 72.86 30°48° 18" 78°36" 10.8" 

56. | Naugaon 2075 123.19 30251 33" 78° 26° 54" 
57. Nalang 4254 67.24 31°5"36" 79°0° 51" 

58. Netala 1277 290.7 30° 44” 60" 78°29° 18" 

59. | Nirakot 1615 153.97 30° 43 55.2" 78°28° 11.4" 
60. Nesmor 2253 263 [ 30°47" 42" 78°24’ 31.8" 

61. | Ongee 1538 113.55 30° 45 12.6" 78° 33" 3.6" 
62. Pahi 2331 3.88 30° 47" 55.2" 78°35"46.2" 

63. Pala Maradi L1727 304.37 30° 50" 27" 78°37°34.2" 

64. Pata 1338 80.93 30°44" 504" 78°26" 53.4" 

65. | Pilang 2040 12242 30° 46” 8.4" 78° 40" 2.4" 
66. Purali 2460 155.07 31°2725.8" 78° 42" 51.6" 

67. Raithal 1720 132.34 30° 49" 9.6" 78° 36" 55.2" 

68. | Sald Urph Maja Gaon | 1970 118.94 30° 45 44.4" 78° 25° 8.4" 
69. | Sanj 1579 176.77 30° 46" 1.2" 78%35 14.4" 
70. Salang 1794 158.21 30° 50" 36" 78°38" 15.6" 

7% Salu 1864 89.75 30° 44" 45" 78°35" 42" 

72. Sangrali 1812 51.26 30°44" 42" 78°26' 10.8" 

73. Sara 1424 63.82 30°42° 0.6" 78° 28" 33.6" 

74. Sarag 1328 61.68 30°42°22.2" 78°27"46.2" 
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75. Sari 1909 72.99 30°45°25.2" 78°36" 14.4" 
76. Saura 1467 150.67 30°45" 42.6" 78° 35" 45" 
77. Seku 1905 217.58 30° 50" 10.8" 78°27 45" 

1 78 Silla 1766 111.6 30° 46 13.8" 78° 387 22.8" 
' 79. Silyan 1509 5547 30°43°37.8" 78°27° 33" 

" | 80. Siror 1363 268.62 30° 44 49.8" 78° 28" 42.6" 
81 Sukki 2642 105.98 31°0°39" 78°42744.4" 
82, Sungar 1993 62.88 30°53743.2" 78° 40° 44.4"- 
83. Syawa 2145 88.25 30°43” 58.2" 78°35° 54" 
84. Thalan 1481 87.34 30° 42" 13.8" 78°28°7.8" 
85. Tehar 1884 150.24 30°51°59.4" 78°39°7.8" 
86. | Tiloth 1099 60.4 30°43"43.2" 78°26° 52.2" 
87. Uttarkashi 1241 #N/A 30° 44 00.92" 78°26°21.41" 
88. Uttron 1290 1317 30°47° 204" 78°26"46.8" 

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controlier of Publications, Delhi-110054.
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Ties -~ 2641/ 29-3 olcsdlal fealice 04 / 02/2026 

ar ¥, 
SEUBES 

IR | 

fawg — mow@flgfiaa@wfiuififimwflmfim—ms/
zozswmm 

Y U9 3 & g H | 
- SdT YAD §@a—-3273 / 21—01 f&Hi$—02.02.2026 

HEIEY, 
mmwmfiwmmmmmfilwmfimm 

%%mom@fiaafimfififiafi%q@fimawma/zozsfiu@mfim?ifi 

wd o @ W F A0 @SR R RAG—27.11.2025 BT qiRd ey @ g g=r— 11, 12. @ 

13 ¥ Seorar foar € & — 
* (11) It has been brought to our Notice the notification dated 18-12-2012 was issucd under 

section 3 of the Environment (Protection) Act 1986 (EP Act, 1986) declaring the entire stretch of about 

100 kms of river Bhagirathe from Gomukh to Uttarkashi as eco sensitive zonc. 

(12) In terms of Scction 2 of the notification, a zonal master plan for the cco scnsitive zonc 

was required to be prepared by the State Government and approved by MoEF& CC Govt. Of India. 

Notification restricts various activities in the entire cco sensitive zone covering an arca of 4179.59 

square kilometers as provided in clause 3 of the said notification. 

(13) Therefore, respondents are also required to comply with the said notification. 

Respondent authoritics arc directed to placc on recprd the action which has been taken in compliance 

of the above notification and amendment, if any, made subsequently in that notification. Let updated 

reqlies be filed by all the respondents within six weeks. 

Wfimfilfifimfimwfifiaflfim@ffiflm
éz— 

11-gqa fag 7 & fasie—18.12.2012 Y afaRer (e sy, 198e (S0, AT, 

1986) B URI—3 & Aaid Wmfifififimfifig@fimfiafiwfi
vfififi 

T 100 FraimiieR & & B TRIe Bu § FaeTdie & efya faar war o ENEASRICE] 

3.18-15(41) /2013 fai®—27.09.2018 & qafarer, 99 T§ Sierarg uRad AAierd ARG AR %7 Uit 

faaT TTT oI T 9AfaRYT mwmqfiafiflwwwafiWmflwoz
mmmo- 

ESZ &= 16.07.2020 W Sile ARCR @ Y Wiaa fbar T ® (e ......1) | 

12—Wfisfififirfiamwmww
maflwm$fi 

HRET=800 / X-3-18-15(41) /2013 f&id—27.09.2018 J qafeRer, 99 T S gReds " WRd 

TER E1 M fpar war o au R W § iR, a7 1 Sy AT ARG WRBN 

&) Bree & F.No0.25/3/2010-ESZ feHi® 16.07.2020 3 SiE WRER i BT e faar mar | 

13—flwfifimwaw%mw%fimwfiwfiwfi§a
fifififiachflafl 

S AIREY. T GaR PR SwdvS IR & U5 G800 / X-3-18-15(41) /2013 f&iH—27.00. 
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2"0'25/3/ 2010-ESZ 
o overnment of Indi Min naia 

istry of Environment, Forest & Climate Change 

(ESZ Division) 
XXKXKX 

Indira Paryavaran Bhawan, 

Aliganj, Jorbagh Road 

New Delhi - 110 003 

Dated: 16" July, 2020 

QFFICE MEMORANDUM 

Subject: Zonal Master Plan (ZMP) of Bhagirathi Eco- sensitive 

Zone, Uttarkhand- regarding. 

The Ministry of Environment, Forest and Climate Change issued 

Bhagirathi Eco-Sensitive Zone Notification vide S.0O. No0.2930(E) dated 

18" December, 2012 under the Environment (Protection) Act, 1986. 

s As per para 2 of the Notification, Ministry of Environment, Forest 

and Climate Change is mandated to approve the Zonal Master Plan (ZMP) 

for sustainable development of the Ecologically Sensitive Area of 

Bhagirathi. 

. / The Zonal Master Plan submitted by Government of Uttarakhand 

Jide letter No. 800/X-3-18-15(41)/2013 dated the 27" September, 2018 

has been examined by Ministry of Environment, Forest and Climate 

Change and Department of Water Resources, River Development & Ganga 

Rejuvenation, Ministry of Jal Shaktl. 

4. Department of Water Resources, River Development & Ganga 

Rejuvenation (DoWR, RD & GR) in the Ministry of Jal Shakti, vide letter 

No. L-34014/1/2018 dated the 6" March 2020 have conveyed their 

concurrence on the water related Issues in Bhaglirathi catchment area. A 

y of communication dated 6™ March 2020 conveying concurrence from 

RD & GR is enclosed for reference. The State Government is 

fulfil and comply with the suggestions and remarks, as 

y the Do WR, RD&GR, Ministry of Jal Shakti including 

the e-flow of the Bhagirathl River, long term conservation 

| springs and boundaries of Bhagirathl river bank keeping 

w of disaster management situations. 

cop 
DoWR, 

required to 

stipulated P 

Annexure 4 
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S. Ministry of . 

State GovernmentEt
:;‘?nment' 

Forest and Climate Chang 

provisions of the ES nter-alia ensure effective im ion of the 

sviended Brae te H Z Notification dated 18" December: 

s i B o t: time including boarder area d 

vsster Phan & de Notification). A comprehensive 1019 ter 

nd the carrying capacity of catchment aread; 

finalized on priority. 
hereby accords 

t and Climate Change 
e Zone 

6. Ministry of Environment, Fores 
i Eco-Senslt'N 

its g!:)prc.wai to the Zonal Master Plan of 

Notification subject to observations given a 

oval of Competent Authority. 

This issues with the appr 
6.03 2020 

R, RD&GR, Mo) dated 06.02- 

Encl: concurrence report of DoW 

(Lalit Bakolia) 

gcientist g = 

To 
The Chief Secretary 

Government 
of uttarakhand, 

4 Subhash Road, Uttarakhand 
Se 

Dehradun - 248001 

cretariat,
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No. L0/ X-3-18- 

Qrviml Singh Hyanki, AnneXUI"e 5 
Sceretary. 
Government of Utarakhand. 

From, 

To. 
The Secretary. 
Governmen India, 
Ministry of Environment, Forests & Climate Change. 

Indira Paryavaran Bhavan, 
Jor Bagh Road. 
New Dethi — 110003 

Forests & Environment -3 Dated: 27" September, 2018 

Sub: Submission of Zonal Mnsl'cr Plan of Bhagirathi Eco-Sensitive Zone 

(BESZ)-reg. 

Sir. . 

Kindly refer to the order of Hon'ble National Green Tribunal dated 26" 

July, 2017 in O.A. No. 151 of 2013 (Legal Aid Committee, National Green Tribunal 

. Bar Association Vs. Uniun of India & Others) and O.A. No. 80 ol 2015 (Keshar Singh 

Panwar & others Vs Union ol India & Anr.) wherein a commitiee was constituted to 

prepare Zonal Master Plan of Bhagirathi Eco-Sensitive Zone in relation to State ol 

Utiarakhand. 

2. In compliance of the above said order of the Hon'ble NGT, Commiltee 

has preparced the Zonal Master Plan. In this regard, two scts of the Zonal Masier Plan 

for Bhagirathi Eco-Sensitive Zone, prepared by the aloresaid commitlee, 1s being 

submitted for your kind perusal and approval. A copy of the same is also being sent by 

¢-mail. 

Encl: As above. 

Yours sincerely, 
P 

X 
ngh Hyanki) 
retary 

(Arvind 

4 

No. 800 /X-3-18-15(41) /2013 Dated 21 September, 2018 L‘ 

Copy forwarded to the Seeretary. Government of India, Ministry of Water 

Resources, River Development & Ganga Rejuvenation, Shram Shakti Bhaven, Rafi 

Marg, New Delhi - 110001 alongtwith 1wo scts of the said Zonal Master Plan with 

reference to the order of Hon'ble National Green Tribunal dated 26" July, 2017 in O.A. 

No. 151 of 2013 and O.A. No. 80 of 2015 and order of Hon'ble Supreme Court dated 

13" July, 2018 in Civil Appeal No. 2366-2367/2018 Keshar Singh Panwar & Ors. Vs 

Unicn of India & Ors. ; 

Encl: As above. 
\ 
A 

(Arvied Singh Hyanki) 
Seeretary, 

AT s 
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Mi Z':\?ézs/ 3/2010-Es2 
inistry of riment of India 

"Y Envimnment’ Forest & Climate Change 
(ESZ Division) 

xxx% 

Indira Paryavaran Bhawian, 

Aliganj, Jorbagh Road 

New Delhi - 110 003 

Dated: 167 July, 2020 
FFICE ME ND 

Subject: ubject:  Zonal Master Plan (ZMP) of Bhagirathi Eco- sensitive 
Zone, Uttarkhand- regarding. 

The Ministry of Environment, Forest and Climate Change issued 
Bh:glrathl Eco-Sensitive Zone Notification vide S.0. No.2930(E) dated 
18" December, 2012 under the Environment (Protection) Act, 1986. 

2. As per para 2 of the Notification, Ministry of Environment, Forest 

and Climate Change is mandated to approve the Zonal Master Plan (ZMP) 

for sustainable development of the Ecologically Sensitive Area of 

Bhagirathi. 

3. The Zonal Master Plan submitted by Government of Uttarakhand 

vide letter No. 800/X-3-18-15(41)/2013 dated the 27" September, 2018 

has been examined by Ministry of Environment, Forest and Climate 

Change and Department of Water Resources, River Development & Ganga 

Rejuvenation, Ministry of Jal Shakti. 

4, Department of Water Resources, River Development & Ganga 

Rejuvenation (DOWR, RD & GR) in the Ministry of Jal Shakti, vide letter 

No. L-34014/1/2018 dated the 6 March 2020 have conveyed their 

concurrence on the water related issues in Bhagirathi catchment area. A 

copy of communication dated 6 March 2020 conveying concurrence from 

DoWR, RD & GR is enclosed for reference. The State Government is 

required to fulfil and comply with the suggestions and remarks, as 

stipulated by the Do WR, RD&GR, Ministry of Jal Shakti including 

maintaining the e-flow of the Bhaghjathi River, 'Iong' t_erm conservation 

plan for natural springs and boundaries of Bhagirathi river bank keepi ng 

in view of disaster management situations. 

3% 
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5. 
G Ministry of Envir 

i}.gt‘isfir?:ernmont to |(v’1‘l‘g:e:|t) it: est and Climate Change advices the 52 

i of the ESZ Nollficat sure effectlve Implementation of the 

amended time to time | ollfication dated 18" December, 2012 a8 

sub para 3 of the Notif ncluding boarder area development plan (Para 2 

ication). A comprehensive long term £co-Tourism 

Master Plan and th . 

finalized on prlorlty.e carrying capacity of catchment ared, etc, may be 

6. Min FE 
it appro\lff:\tlryt OanVlro

nment, Forest and Climate Change hereby accords 

Notificet o the Zonal Master Plan of Bhagirathi Eco-Sensitive Z0N€ 

on subject to observations given at Para 4 & 5 above. 

This Issues with the approval of Competent Authority. 

Encl: concurrence report of DOWR, RD&GR, Mo] dated 06.03.2020 

(Lalit Bakolia) 

Scientist 'F’ 

To 
The Chief Secretary 

Government of Uttarakhand, 

4 Subhash Road, Uttarakhand Secretariat, 

Dehradun - 248001 
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Annexure 6 53 

Anand Bardhan /)Q,\ ‘,"y"llmw‘m'f/;'r‘/'é‘”‘ e 

Wineinal § p Lnyleenient, Leareesfon and Climate Chanze 
Principal Sceretary Dohradun Dated; 2.4 unz, 2020 

Ininnve vipm 

This is in reference o the Eco-Sensitive Zone (ESZ) Expert Commitice meeling 

held under your chairmanship, through Video Conferencing, on 24" June, 2020 

regarding Bhagirathi ESZ in the state of Uttarakhand. As discussed, a note on the issues 

10 be considered by MoEF&CC, GO! for the approval of Zonal Master Plan, Bhagirathi 

ESZ is enclosed herewith, Henceforth, you are kindly requested to approve the Zonal 

Master Plan of Bhagirathi Eco Sensitive Zone accordingly at the earliest. 

Enclosures: as above 

olirs Sincerely, 

(|70 
(Xnnn Caliban] 

Shri Ravi Agarwal, 

Additional Secretary, 

Envirenment, Forest and Climate Change Ministry, O 

Government of India i 

Paryawaran Bhawan, Jor bhag Road 

Mew Delhi-110003, i 

P / 
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Bhagirathi Eco-Sensitive Zone (BESZ) was notificd by Gowt. of India on 18.12.2012 

Lucated in Utiarkashi district of Uttarakhand, it spreads over an arca of about 4179.59 

ks, It includes 88 villages of Uttarkashi District. About 98% arca of BESZ is Fores arce 

ich falls in the ambit of Gangotri National park as protected arca of Uuarka?hl Fnrest 

Division as reserve forest, These arcas are already under highest leve) of protection 1 the 

regulatory regime of Indian Forest act. Wildlife (Prolection) act and other relevant c1s. 

e the development 
The Zonal Master Plan submitted to Gol intends to regulat 

activities in the region in such a way that it ensures: - 

_ . . . : ing in 

+ Eavironmenial and Ecological protection of the entire endangered arca, falling ! 

\he catchment of river Bhagirathi from Gaumukh to Untarkashi town. ) 

« Holistic development of the area which ensures livelihood sccurity of the people 

living in the area including protection of their wraditional rights and privileges in 

sustainable and eco friendly manner. 

After several round of deliberations the following pending issues were rcgolchdon 

24-06-2020 in context of letter no 25/1/2012-ESZ dated 15.06.2020 in the meeting/video 

conference chaired by Mr. Ravi Aggarwal, Additional Secretary. MoEF& CC.Gol. 

Accordingly, the issues and their redressal are mentioned here: - 

(1)  Collection of river-beds materials (RBM) :- It was decided thal the rivr?r bed 

materials that is deposited as a result of successive Nooding shall be collected to avoid the 

damage to the adjoining habitations. Normally these materials in the form of sand, boulders, 

gravel etc. if not cleared can even divert the course of river. Duc to frequent accurr_mlaliun of 

itted, however deeper mining should 
materials in river bed, collection upto 2m could be perm ing 

be restricted. Collection of River Bed materials may be used for infrastructure activity apart 

from mecting the bona fide local needs. The collection of river bed materials should be 

undertaken as per Sand Mining Regulations issued by MoEFF&CC. 

(2) Construction of infrastructure of strategic importance:- Defence 

installation and other infrastructure related to national security will be regulated as per . 

prevalent acts and rules (FC Act/wildlife clearance/environment clearance). These activities 

should be exempted for further environment and other clearances from MoEF&CC as per the 

paragraph 2(9) & 4(4) of notification. 

The working window for inlrastructure development in border areas of 

Unarakhand is resiricted 10 Jun-Sep due to high altitude areas ranging from 12,000-16,000 

fect. Keeping in view the strategic requirements of infrastructure development 2nd national 

interests in mind, the procedure for permission of defence related construction activiles 

should be streamlined and should be exempted from additional clearance under BESZ 

notification however, prevalent acts rules (FC Acuwildlife clearance/environment clearance) 

will be adhered to. « . 
The defense related infrastructure development should be given clearance by a 

committce headed by the district magistrate-which constitutes members such as DFO. : d 

others. 
- an 

(3)  Tourism developmental activities: -t is stated here 1 i i 

based planning and other guidelines related 1o tourism aclivi(icsh?r‘yfch; Cfi”}'lgg‘caPag“) 

Master Plan (ZMP), alrcady has sanction of State Government. porated in Zonal 

(4)  The Ten years watershed treatment plan for BESZ with all the 

0l ¢ agement are incorporated in ch; . 
Master Plan, The working plan prescriptions of Uttarkashi chapter 1 & 2 of Zonal shi Forest Division are 
LT p— v listed from 

\ 

‘ ; \/ s 

methodology of 

soil moisture 

322



“the age management of about 98% of the wren of BESZ 
Ee no. 14 10 22 § " e 

4 22 inc. chapter 1 ol ZMP. 1t is obvious that these preseriptions are followed in 

S ftrtet Jov 

decides l)o whims](lynltfi‘c‘lnz‘CPlfnlrl
'fl‘. committee: “In order lo resolve the local issuc itwas 

Magistrate mm ) \nrkx. i .F;C l.n(lnfuunm‘; committee under the chairmanship of District 

sectetury. Dis l wshi with Divisional Forest OMicer (DFO) Uttarkashi, as its member 

ry. District level ofticer ol other development sectors may be nominated as members 

of the fee, The . lopmen! 
" 

{ the comminee. The mandate of the commitice will be to monitor compliance of 

ate Govcmmcm/Cumra
l 

n be send to State ‘zf\\\'lncs under the approved Zonal Master Plan, sanctioned by St 

jovernment ‘lmponnm issues pertaining o policy and other matters ca 

Governmeit for approvel. 

The monitoring commitiee referred above shall consist of not more 

who shall represent the following namely:- 

S.No - Constituents 

all those 

then ten members 

Deslgnation 

v District Magistrate. Untarkashi. 

20 A Representative of Non-governmental Organizations working 

\ : of environment (including heritage conservation 

!l Government of Uttarakhand. 

L —— 

in the ficld Mecmber 

) to be nominated by the 

Chairman 

—_ 

Commander Border Road Organization, Untarkashi. 

Dy. Director Gangotri National Park, Utarkashi. 

| Officer Commanding
 ArmyATBP Uttarkashi. 

I-(kEi—onal Officer, Uttarakhand Pollution Conlr ol Board, Dehradun. 

Mainber | Momber __ 
Member 

[Idbdllemal 
Member 

cmber 
. 

3. 

Fl 

S 

6. 

7. 

E District Mining Officer, Uuarkashi. 
District Tourism Department Officer, Uttarakshi. 

. 

} o] 

5. | Divisional Forest Officer (DFO). Uttarkashi. 
Member : 

l 

N L_.\‘|:cn:mr) § 

o 
(Anmdhnn) 

Principal Secretury 

Government 

Dot 6 0ms ei0 s 0101 

of Uttarakhand 
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B 1 SPEED POST 
;P Po/ VI L )No. 251112012-ESZ 

e}, prlvel) Govemmentofindia ~ ° 
S l nvironment, Forest and Climate Change 

L 1.4 (ESZ Division) 
. i Indira Paryavaran Bhawan 

Jor Bagh Road, Ali Ganj 

5 .Zfl 4 I New Delhi-110003 

lé(i'frfifi" @ \é‘éifiwflc_
 Da;j;g‘, 2020 

~June, zozo) 
6$omluanon- ESZ) Expert Committee meeting on 22", 

The 41% Eco-sensitive Zone {ESZ) meeting under the airmanship of Shri Ravi 

Agrawal, Additional Secretary, MOEF&CC Is scheduled to be held on 227 -23% June, 2020 

(Mohday & Tuesday) !fimugfi Video Conferencingat 11.00 AM to discuss the proposals of 

Eco-Sensitive Zone forfinalization o dralt notification. A copy of Agenda is enclosed. 

2 It is requested to kindly make it convenient to attend the above meeting and make a 

power point presentalion on the ESZ proposals of your slate Soft copies of Ibo“ dmfl 

notifications are available on Ministry’s website: ://moef. 
notifications/. A link and slot of Video Conferencing will be pmvldad subsequenlly through e- 

mail as per agenda. 

The presentation slides should include the following: 

F-m lg?” details on the ESZ proposal- (i) Location (ii) Area of PA (iii) Area of ESZ (iii) Extent 
ESZ and (v) Importance of the PAJESZ; 

L Proper justification for zero ESZ Extent in any direction of the PA; 

¢ 

imagery showing (i) ESZ boundary (i) PA boundary (ii) Landuse features within and 
(- outside the Prolect Area (PA) and ESZ boundaries; 

0 V. GPS Co-ordinates in DMS format (degree/minutes/seconds) for the prominent location 
v U of (a) Protected area and (b) Eco-sensitive Zone in tabular form; 
Lyrsres @<Vl Boundary description of ESZ; 
g VI Details of villages inside the ESZ along with GPS Co-ordinates; 

VII.  Listing of all floral and faunal species in the ESZ with local and scientific names; 
Wil Iéls-gng of rare/endangered, endemic, threatened species of flora and fauna found In the 

IX.  Prohiblted/Regulated and Promoted activities in ESZ; 
| X.  Details on ESZ Monitoring Commitiee 

XI.  Response of State Government on the public comments received on the draft 
notification. 

4. The Soft copy of the presentation should be sent to us by e-malil before the meeting 

WM»: both Google Earth as well as land use maps based on Survey of India/Satellite 

(Or. u.Joon) 
Joint Director/Scientist ‘D' 
T. No.011-24695315 (O) 

'E-mail: joonveenu@gov.in 
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57 

of State Govemment (as per list enclosed). 

, MOEF&CC, New Delhi for arranging afore: 

g with State Govt. and Experts. 

ary, Deptt. Of Environment & Forests, 

2 , Ground Floor, Dispur, Guwahati-7810 

@ The lef Wildlfe Warden, Govt. of Assam, B 
9, Email id; pccf.wl.a 

sident Commissioner,Assam, Assam Bhavan, 
s@nic.in . 

ry, Department of Environment, Govt. of 
00001, Phone No: +91 33 23370 

zom, pa2acsforest@gmail.com. ‘3 
hief Conservator of Forests & Chief Wildlife 

ommissioner, West Bengal, A/2, State En 
onnaught Palace, Delhi-110001, Email 

I Secretary, Environment and Forest, Se 
it. of Andhra Pradesh, L Block, Room No.302, n Phone  No:+91 40 234531 

Conservator of Forests & Chief Wildlife Wi 
varappadu, (;untur-szzsm. Phone 

issioner, Andhra Pradesh, Andhra Bhavan, 
001, Emaill id: rescm-ap@nic.in, 
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[0] The Principal Secretary, Environment, Mantralaya Mumbai - 400032, Office Ph: 022- 
22873845, Email ID: psec.env@maharashtra,gov.in, 

(i) The PCCF & Chief Wildiife Warden, Govt. of Maharashtra, Van Bhawan Police Gym 
Khana, Ramgiri Road, Nagpur-440001, Email id: pccfwinap@mahaforest.qov.in, 
nhkakodkar61@gmail.com 

Copy to: The Resident Commissioner, Maharashtra, Maharashtra Sadan, Copernicus Marg, 
New Delhi - 110 001, Email id: rcmaharashtra@gmail.com. 

To, 

(i) The Principal Secretary, Environment Department, Govt. of Rajasthan, Main 
Building, Govt. Secretariat, Jaipur-302005. 

(i) The PCCF & Chief Wildlife Warden, Govt. of Rajasthan, Aranya Bhuwa.n, MG Road, 
Jhalana Institutional Area, Jaipur, Rajasthan 302004, Email id: cwiw.raj@gmail.com 

Copy to: The Principal Resident Commissioner, Rajasthan, Bikaner House, Pandara Road, 
New Delhi - 110 003, Email id: rescm-fj@nic.in. 

To, - 

[0} The Principal Secretary, Forest Department, Govt. of Madhya Pradesh, Satpuda 
Bhavan, 1st Floor, Bhopal, MADHYA PRADESH, Ph, 0755-2570481 Fax: 0755- 
2570354,2570080, Email id: acsforest@mp.gov.in psforest@mp.gov.in. 

- () The PCCF & Chief Wildlife Warden, Govt. of Madhya Pradesh, BDA Building 3rd 
Floor M.P Nagar Zone-1, Hoshangabad Road, Bhopal 462011, Madhya Pradesh, 

Email id: pecfwl@mp.gov.in. 

Copy to: The Resident Commissioner, Madhya Pradesh, 2, Lokpriya Gopinath Bardolai Marg, Chanakyapuri, New Delhi, Delhi-110021, Email id: rescm-mp@nic.in. 

To, 

(i) Principal Secretary, Environment and Forest Department, G vt i Secretariat, Chennai-800009, +91 44 25671 511(09)?;mai| Itll': rtinee Tanyl - @@  The PCCF (WL) & Chief Wiife Warden, #1, Panagal Building. Jemy Road Saidapet, Chennai, Tamil Nadu 600015, Phone No:+91 044 2432173¢ : cwiw_wildlife3@yahoo.in. RIS, B i 
Copy to: The Rasldsn.t Commissioner, Tamil Nadu House, No.6, Kautilya Marg, Ch: New Delhi 110 021, (PBX Nos. 011-23045100), Email id: esmtn@nigln. e 

To, 

(i) The Secretary, Rajiv Gandhi Complex, Dispensary Rd, Near Tehsil, Harrawala, 
5;1”9'?68“' Uttarakhand 248001, Phone No.: 0135 - 2719500, Fax No.: 0135 - 

E-mail Id : info@uhuda.org.in, uhudauk@gmail.com. 
(ii) The Chief Secretary, Forest & Environment Govt. of Uttarakhand, 4B Subhash Road, 

Secretariat, Dehradun Uttarakhand-248001, Phone No:+91 135 2712057(0), Fax: 
0135-2713236, Email id: cs-uttaranchal@nic.in. . 
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3 

principal Chief Conservator of Forests & Chief Wiklife 
3 Rajput Road, Dehradun — 248009, Phone 

), 0135-2745691(F), Email id: cwiwua@, 

mmissioner, Utarakhand, 104, Inder Prakash, 21 B 
Off: 23738498, Email id: rescm-ua@nic.in. 

etary, Environment Department 
Govi. of 

, Civil Secretariat, Sector-1 Chandigarh 1 

, Email id: fcforest@hry.nic.in. 

Chief Wildlife Warden, Panchkula, C-18 

hone No: +91 172 2583682, id: 

issioner, Haryana éhmn. Copernicus M )' 

Secretary, Environment Department Add 

orest and Wildlife Preservation, nent 

ndigarh- 160001., Tel: 0172-2743425,2741 

84 add|sforest@punjab.gov.in. 
- 

&  Chief Widife  Warden, Go 

I 2 lind Floor, Forest 

, Phone No: 0172-2298036(0). 0172-2298 

(¢ m. 

Copy ~ 
New W?fl Ot 

To, 

Secretary, Additional Chief Secretary, Dep 
Himachal Pradesh, Secretariat, Shimla-1 

ax- 0177+2621586 (FAX), Emall id: forest: 
& Chief  Wildlfe  Warden, 

171001, Phone No: 0177-2624193(0), Emall: 

sident Commissioner, Himanchal Bhavan, 
Off: 23716574, PBX: 23716124, Fax: 237150¢ 
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LIST OF PROPSALS TO BE CONSIDERED BY EXPERT COMMITTEE IN 41" 
MEETING TO BE HELD UNDER THE CHAIRMANSHIP OF SHRIRANS 
AGRAWAL, ADDITIONAL SECRETARY FROM22" 23" JUNE, 2020 (MONDAY & 
JUESDAY)IN TIIE MINISTRY OF ENVIRONMENT, FOREST & CLIMATE 

CIIANGE 

22™ June, 2020 (Monday), 11.00 AM 

Agenda Items 

A. Andhra Pradesh [11.00 A.M.] 

ke Nagarjunasagar Srisailam tiger Reserve wildlife Sanctuary. AP(Fresh 

proposal) 

B. Assam 
[11.20 AM.] 

2 Nameri NP and Sonai Rupai Sanctuary, Assam (Additional 

information received from State Government) 

3. Kaziranga National Park (including protected areas of K-zix:nngn NP, 

Nambor-Doring, East Karbi Anglong Sanctuary, North Karbi Anglong 

Sanctuary, Nambor Sanctuary, Garampani Sancluary, Lao Khaowa and 

Burhachapori WLS, Assam)(Revised proposal received from State 

Government) 

C. Madhya Pradesh [12.00 Noon] 

4, Sailana WLS. Madhya Pradesh (Re-notified fresh proposal) 

D. Tamil Nadu 112.15 P.M.] 

5 Kanyakumari Sanctuary, Tamil Nadu(Re-notified fresh proposal). 

E. West Bengal [12.30 P.M.} 

6. Mahananda WLS, West Bengal (Fresh proposal- deferred in a0 

Meeting) 

l/F. Uttarnkhund [2.00 P.M.] 

. 7. Zonal Master Plan for Baghirathi Eco-Sensitive Area (ZMP received 

from State along with comments from Jal Shakti) 

‘o (F Scanned with OKEN Scanner 
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61 
123" June, 2020 (Tuesday), 11.00 AM * 

Agenda Items 

A. Mimachal Pradesh . [11.00 AM] 

hall Bird Sanctuary, HP (Re-notified fresh propo 1. n 
2% i Sanctuary, H.P. (Re-notified fresh proposal) 

% latop-Khajjiar Sanctuary, H.P (Re-notified 

4. WLS, HP(Re-notified fresh proposal) 

B. Maharashtra (12.00 Noon) 

5. whim Sanctuary, Msharashtra (Re-notified fresh B 

6. Chaparala Sanctuary, Maharashira (fresh proposal) | 

T gnaw Sanctuary, Maharashtra (fresh proposal) 

8." Katepurna Wildlife Sanctuary, Maharashtra (fresh 

C.Haryana and Punbjab [1.00 P.M.] 

9. {Sukhnn WLS, Haryana (Revised proposal awaited) 

D. Rajasthan. [LISP.M.] 

10,  Mukundra hills tiger r;urve Sanctuary, R 

ECM) 

d in 40 

Any other item with the permission of Chair. 
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